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IX of 1910,

1X of 1910.

ACT No. I OF 1922, ’

[PassEp BY TAE. INDIAN LEGISLATURE,]

(Recerved the assent of the Governor General on the 25th
Januwary, 19282.)

An Act further to amend the Indian Elec-
tricity Act, 1910.

“THPRBAS it is expedient further to amend the
Indian Electricity Act, 1910; It is hereby
enacted as follows :—

1. This Act may be called the Ind1an Eleetmclty Short title,
(Amendment) Act, 1922.

9. For clause (?) of section 2 of the Indian Elec- ;j‘f“;i‘c‘g;“;’gt
tricity Act, 1910 (hereinafter referred to as the said Act IX of

Act), the following shall be substituted, namely ;:—  91%

“ (@) ‘service line’ means any electric supply
line through which energy is, or is intended. to be,
supplied by a licensee—

(z) to a single consumer either from a distribut-
ing main or immediately from the
licensee’s premises, or

(#) from a distributing main to a group of con-
sumers on the same premises or on
adjoining premises  supplied from the
same point of the distributing main.’

3. In sub-clause (i¢) of clause () of sub-section Amendument
(9) of section 3 of the said Act, for the words ™S
‘““ General Officer Commanding the Division,” the 1917
words “ Director of Military Works ” shall be sub-

stituted.

4. In section 17 of the said Act,— ﬁfu;?;m:nlt'z
(@) in sub-section (I), for the words * not being Act IX of

service lines 1mmed1ately attached or '9'*
intended

, 1
(Lrice three annas and three pies.] : .
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1ntended fo be 1mmed1a,tely attaohed toa
d1str1but1ng main,” the words “not being
either service lines” shall be substituted ;
and

_(?) in sub-section- (2), after the word “ laying,”
the woids “or placing” shall be inserted,

and the words “ underground*’ and n

“ immediately attached or intended to be
immediately attached to a distributing
main”’ shall be cmitted.

B. In section 18 of the said Act,—

(a) for sub-section (3), the following sub- sectlon
shall be substituted, namely ;— '

“(3) Where any tree standing or lying near an
aerial line, or where any structure or other object
which has been placed or has fallen near an aerial
line subsequently to the placing of such line, inter-
rupts or interferes with, or is likely to interrupt or
interfere with, the conveyance or transmission of
energy or the accessibility of any works, a Magistrate

-of the first class or, in a Presidency-town or Rangoon,

the Commissioner of Police, may, on the application
of the licensee, cause the tree, structure or object to

bhe removed or otherwise dealt with as he thinks fit*’;

and ‘ .
(b) after sub-section (4), the following FHzplana-

" tiom shall be added, namely :—

“ Ezplanation. -I‘or the purposes of this section,
the expression “tree’” shall be deemed to include
any shrub, hedge, jungle-growth or other plant.”

6. After section 19°%f the said Act, the following
section shall be inserted under the heading “ Supply,”
namely :— '

“19A. For the purposes of this Act, the point at
which the supply of energy by a licensee o a consu--
er,shall be deemed to commence shall be determmed
it. such manner as may be prescribed.”

7. In section 20 of the said Act,—

(@) in "clause (¢) of sub- section (1), after the
word ¢ supply -lines,” the. word “ meters,”
shall be inserted ; and

' : : (b) after
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(b) after sub-section (9), the ‘follvowing‘ sub-
section shall be added, namely :—

““ (8) Where a consumer refuses to allow a licensee
“or any person authorised as aforesaid to enter hiy
premises in pursuance of the provisions of sub-section
(1) or sub-section (2), or, when such licensee or per-
son has so entered, refuses to allow him to perform
any act which he is authorised by those sub-sections
to perform, or fails to give reasonable facilities for
such entry or performance, the licensee may, after
“the expiry of twenty-four hours from the service of a
~notice in writing on the consumer, cut off the supply
i to the consumer for so long as such refusal or fallur
" continues, but for no lonO*er

¢ 8. In section 21 of the said Act, sub-section (2) ffmsz‘;ﬁ‘;‘)f‘;tl
shall he re-numbered (4), and after sub-section (1), Act IX of

the followmcr sub-section shall be inserted, namely :— "%

| “ (2) Subject. to the plOVISIOIlS of sub-section (),
a licensee may, with the previous sanction of the
i Local Government, given after consulting the local
‘ authority, where the licensee is not the local
! authority, make conditions not inconsistent with this
| Act or with his licence or with any rules made under
. this Act, to regulate his relations with persons who
® are or intend to become consumers, and may with the
like sanction given after the like consultation add to
or alter or amend any such conditions ; and any con-

ditions made by a licensee without such sanction shall
be null and void :

Provided that any such conditions made before
the 23rd day of January 1922 shall, if sanctioned by
the Local Government on application made by the
licensee before such date as the Local Government
may, by general or special order, fix in this behalf
be deemed to have been made in accordance with fne
provisions of this sub-section.

(8) The Liocal Government may, after the like
consultation, cancel any condition or part of a con-
dition previously sanetioned under sub-section (2)

>after 0‘1v1ng to the licensee not less than one month’s
notxce in writing of its intention so to do.”

9. To'
-3
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- 9. To section 23 of the said Act, the following
sub-sections shall be added, namely :—

“(8) In the absence of an agreement to the con-
trary,’a licensee may charge for energy supplicd by
him to any consumer—

(@) by the actual amount of energy so supplied,
or , , '
" {0) by the electrical quantity contained in the
supply, or . ’
(c) by such other method as may be approved
by the Local Government.

(4) Any charges made by a licensee under clause
(¢) of sub-section (3) may be based upon, and vary
1in accordance with, any one or more of the following
considerations, namely :—

() the consumer’s load factor, or
(b) the power factor of his load, or
_ () his total consumption of energy during any
~ stated period, or
(d) the hours at which the supply of energy is
required.”

10. In secfion 24 of the said Act,—

(a) the first paragraph ending with the words
““but no longer ’’ shall be re-numbered as sub-section
(1), and, in that sub-section as re-numbered, for the
words “other sum *’ where they first occur, the words
“sum, other than a clfarge for energy,” shall be
gubstituted ; and ,

(6) the proviso shall be re-numbered sub-section
(2), aud, inthat sub-section as re-numbered, the words
¢ Provided that’ shall bs omitted, and to the sub-
svction the following proviso shall be added,
namely :~— o _

“ Provided that the prohibition contained in this
sub-section shall not apply in any case in which the
licensee has made a request in writing to tha con--
sumer for a deposit with the Electric Inspector of the -
amount of the licensee’s charges or other sums in

' dispute

&
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o dispute or for the deposit of the licensee’s further
charges for energy as they accrue, and the consumer
has failed to comply with such request.”

11. In sub-section (6) of section 926 of the said Amndwent
Act, the words “ on the basis of the previous supply * ¢ sgior 26,
shall be omitted, and to the sub-section the followmg 1910.

proviso shall be added namely :(—

“ Provided that, before either a licensee ora con-
sumer applies to the Electric Inspector under this
sub-section, he sball give to the other party not less
than seven days’ notice of his intention so to do.”

. 12. To the third proviso to section 27 of the said Awendment

Act, the following shall be added, namely :— “Act1X of

“ unless the Local Government, after such inquiry 1910.
; as it thinks fit, considers that such consent has been
unreasonably withheld.”

18. In sub-section (1) of section 28 of the said Amendment ,k
Act, the first proviso and the word ¢ also’” in the ¢ focton 28

Act 1X of
second proviso shall be omitted, 1910.
14. In clause (b) of sub-section (1) of section 80 Awendment
of the said Act,— fcgefx“’;‘fo’ :

(a) in sub-clause (4§) for the figures 1881 »’ the ™"
figures “1911”" shall be substituted;
and

() after sub-clause (447), the following shall be
inserted, namely :—

. “ or L
(i) to which the Liocal Government, by general
~or special - order, declares the provisions-
. of this sub-section to apply.”

15 For sub-section (1) of section 38 of the said Awmendmont
Act the followmg sub-section shall be substituted; ; sotion 23

> Act 1X of
namely :(— 1910.,

“ (1) If any accident occurs in connection with

‘the generation, transmission, supply or use of energy

:.in, or in connection with, any part of the electric
: supply-lines or other works of. any person, and the -

- accident results -or is likely to have resulted in loss

of life or personal injury, such person shall give

notice
]
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notice of the occurrence, and of any loss of life or
personal injury actually occasioned by the accident,
in such form and within such time and to suoh
aufhorities as the Local Government may, by general
or special order, direct.”

Oﬁ“;i’;&gf%% 16. In section 35 of the said Act, sub-section (3)
3% shall be omitted, and sub-section (4) : shall be re-num-
1910, bered (3), and in sub-section (8) as re-numbered,
clauses (@), (6) and (¢) shall be re-numbered (), (0)
and (d), respectively, and the following shall be in-

serted as clause (a), namely :—

“ (@) determine the number of members of which
any such Board shall be constituted and
the manner in which such members shall
be appointed.”

Amonduent 1%7. To sub-section (3) of section 36 of the said
Soetion 36 Act, the words ““or, if the Governor General in
1910, Council or the Local Government, as the case may

be, by general or special order, so directs, to an

Advisory Board ” shall be added.

ﬁ'ﬁi‘;‘t‘l‘x’%‘; 18. In section 37 of the said Act,—
ActIXof . (@) inclause (j) of sub-section (2), the word"
_ “and” at the end shall be omitted, and

- after clause (%) of the same sub-section,
the following shall be inserted, namely :—

“and

() provide for any matter which is to be or

- may be prgscribed ’; and

(b) sub-section (3) shall be re-numbered (4),
and the following - sub-section shall be:
inserted after sub-section (2), name-
ly :— : _

“(8) Any rules made .in pursuance of
clause (f) or clause (&) of .sub-
section (2) shall be bmdmO' on the
Crown.”

Amendment 19, In section 44 of the said Act,~
uf section 44,

Act 1X of (a) for the words ““three hundred ** and bhn'l;y, y
19 the words *five hundred ” and “fifty,” respectively,
shall be substltuted H .

: (4) for

8 - .
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 (b) for the words ‘“the existence of artificial
‘means,” the words “if it is proved that any artlﬁmaﬂ
means exist” shall be substituted ;

-(¢) for the words “ shall, where,” the Words “and
that ” shall be substituted ; and

(d) for the words “be primd facie evidence,” the
words “it shall be presumed, until the contrary is
proved,” shall be substituted.

20. In section 51 of the said Act, for the words Amendment *
« Governor General in Council * in both places where ‘Xcie{?;‘fsl
they occur, the words ‘ Local Government ’’ shall 1910

be substituted.

21. In clause (a) of sub-section (I) of section 53 Afmeuéfne'n;
of the said Act, for the words “tho Secretaryin the 4. Tea
Public Works Department,” the words “ such officer1910. .
as the Governor (General in Council or the Local
Government, as the case may be, may designate in
this behalf ’’ shall be substituted.

99. In section 55 of the said Act, after the word Amendment
and figures “section 18," the words, figures and & o 55,

- brackets “or section 84, sub section (2) ”* shall be 1910.

. inserted.
93. In sub-clause (1) of clause VI of the Schedule Afmgﬂd;ne%
to the said Act,—~ _ of the

: Schedule ¢
(@) after the word *“ where’’ where it first occurs, se X of |

the words “after distributing mains have been laid 1910. -
down under the provisions of clause IV or clause V

and the supply of energy through these mains or any

of them has commenced,” shall be inserted.

(%) for the words “one hundred yards from any
distributing main,” the words “ the area of supply ”’
shall be substltuted

~ (e) after the words “ within one month from the .
making of the requisition,” the words ‘“or within .
such lonO‘er period as the Electric Inspectm may
allow” shall be inserted ; :

(d) to clause (d) of the second proviso, the follow=
ing words shall be added, namely —

“ but the licensee shall re-connect the supply Wlth

- all reasonable. speed on the cessation of the act or

defgult -
. 7 -
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default or both, as the case ‘may be, Whlch entitled
him to dlscontmue it”; and

(e) in the fourth proviso-—"

(i) for the words “in the event of any requisition
being ‘made for a supply of energy from any distribut-
ing main of which,” the words “if any requisition
is made for a supply of energy and’ shall be sub-
stituted ; and

(i5) for the word “it” in clause (a), the words-
““ the nearcst distributing main *’ shall be substituted.

94. Tor clause VII of the Schedule to the said Act,
the following shall be substituted, namely :~—

"« VII. The licensee shall, before commencing to
lay down or place a service line in any street in which
a distributing wain has not already been laid down
or placed, serve upon the local authority (if any) and
upon the owner or occupier of all premises abutting
on so much of the street as lies between the points
of origin and termination. of the service line so to be
laid down or placed twenty-one days’ notice stating
that the licensee intends to lay down or place .a
service line, and intimating that, if within the said
period the local authority or any five or more of such
owners or occupiers require, in accordance with the
provisions of the licence, that a supply shall be given
for any public lamps or to their premlses, as the case
may be, the necessary distributing main will be laid
down or placed by the licensee at the same time as
the service line.” 2

25. In sub-clause (1) of clause VIII of the Schedule

of elause VIII 5 the said Act,—

of Schednle
to Act IX of
1910,

(@) after the word “ where” the Woras “after dis-
tributing mains have been laid down under the.
provisions of clause IV or clause V and the supply

~of energy through those mains or any of them has

-commenced *’ shall be inserted ; and

(b) for the words “ distance of one Lundred yards
from any distributing main,” the words “area of-
supply ” shall be substituted,

, | 26. In
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. © 96. In clause X of the Schedule to the said Ach,— Amendment .

of clause X .of -
(a) the first part of the clause up to and meludmg Schedulo o
sub-clause (¢) shall be omitted:; _ . 1910. ;

(0) the first proviso shall be re-niumbered sub-
clause (1), and in that sub-clause as re-numbered—

(7) the words ¢ Prov1ded first, that” shall be
-omitted, and

(¢4) for the words “so approved by the TLocal
Govelnment” the words, figures and brackets
“approved by the Local Government in accordance
_ ‘with section 23, sub-section (3), clause (¢), of the
} 1X of 1910. Indian Eleotmclty Act, 1910 ” shall be substituted ;

(¢) the second proviso shall be 1e-numbeled sub-
“clause (&), and from that sub-clause as re-numbered
th(a words ¢ Provided, secondly, that’ shall be omltted
-an

(d) the thn'd proviso shall he re-numbered sub
clause (3), and from that sub-clause as re-numbered
the words ¢ Provided, thirdly, that,” shall be omitted,

2%. In the first proviso to clause XI of the Schedule Amendment

of clause X[

to the said Act,— of Schedule
(@) the words “ or is satisfied ” shall be omitted ; ﬁ’;ﬁft IX of
and

() for the words “may, after such inquiry (if
any) as it thinks fit, make an order accordingly,” the
following shall be substltuted namely :—

“ shall refer the matter to an Advisory Board and,
if the Board recommends any alteration, may make
an order in accordance with such recommendation.”

98. After clause XI of the Schedule to the said Isertion of

uew clause
Act, the following clause shall be inserted, namely :— XiA in
Schedule to
Act IX of
1910.

“XTA. A hcensee may charge a consumer g Mininum
minimum charge for energy of such amount and ““"&*
determined in such manner as may be specified by
> his licence, and such minimum charge shall be

5 pa,yable notwithstanding that no energy has been
used by the consumer during the period for which

‘ such minimum charge is made.”
| | | 29. In

. ) | _ ‘ B o 9
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of clanse XVI
of Schiedule .A.Ot ——

SO AL TX of (a) in sub-clause (I) for the words “and the

approximate height above or depth,” the words “ and,
in the case of underground works, the approxm)aﬁe
depth ** shall be substituted ;

(8) for sub-clause (2), the following shall be sub-
stituted, namely :—

“ (2) Every such plan shall be drawn to such scale
as the Local Government may require : provided that
no scale shall be required unless maps of the locality
on tha‘u scale are for the time being available to the
public ”’; and

(¢) for sub-clause (3), the following sha]l be sub-
stituted, namely :—

“(8) Every such section shall be drawn to lori-

zontal and vertical scales Whlch shall be such as the
Local Government may require.”

Amenduient 29. In clause XVI of the Schedule to the said

19
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